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in the country. However. production is 
sufficient to meet the demand in the 
country. Government have not received 
any complaints regarding abnormal increase 
in the price of rnanual type .. writers in the 
recen t past. 

DeUceDllDI of bulk drugs and Intermediates 
aad their Formulati4»al 

128. DR. G. S. RAJHANS : 
SHRI R. P. DAS : 
SHRI DHARAM SINGH MALIK: 
SHRI M. RAGHUMA REDDY: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether the Indian Small Scale 
Manufacturers Association has urged the 
Government to stay the implementation of 
its decision to delicence 94 bulk drugs, 
intermediates and their formulations; 

(b) whether Government have considered 
their representation and taken any decision; 
and 

(c) if so, the details thereof and reaction 
of Government thereto ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) My Ministry 
has seen Press Reports to this effect. 

(h) and (c). The scheme of delicensing, 
has so far extended to bulk drugs and 
formulations. is intended to simplify licens
ing procedures for non*FERA and non
MRTP companies in respect of articles not 
reserved for small scale sector and is 
designed to give a fillip to growth, invest
ment and production of essential mass con
sumption bulk drugs and formulations. 

Vacaacies of Judles io Madra. High Court 

129. SHRI P. R. KUMARMANGALAM 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) the reasons for the delay in filling 
up the vacancies in the Hiah Court of 
Ju4icaturc at Madras; 

(b) whether any proposals have reacbed 
his Ministry in this regatd; and 

(c) if so, the action taken to speed up 
matters, especially in view of the mountina 
arrears? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE: (SHRI 
H. R. BHARADWAJ) : (a) to (c). Some 
proposals for filling in the vccancies in 
Madras High Court have been received. 
The matter is engaging the earnest attention 
of the Government of India in consultation 
with the Constitutional authorities concerned 
who have been frequently reminded. 

Public sector uaits incurring JOI8eI due to 
lack of fuactional autoaomy 

130. SHRI P.R. KUMARMANGALAM: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether the public sector units 
which fall under his Ministry are incurring 
losses due to lack of functional autonomy 
in these units; and 

(b) whether the concept of functional 
autonomy is being strictly implemented by 
his Ministry in public/joint sector units 
which fall administratively under his 
Ministry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM· 
PANY AFFAIRS AND IN THE MINISTRY 
OF HOME AFFAIRS (SHRI ARIF 
MOHAN MAD KHAN): (a) Some of the 
Public Sector Undertakings under the 
administrative control of the Ministry 
of Industry &: Company Affairs are 
making losses due to various reasons 
such as unremunerative prices, outdated 
technology, power constraints, market ina 
constraints etc., but not due to lack of func
tional autonomy. 

(b) This Ministry is implementiD, the 
concept of functional autonomy in the case 
of public sector undertakinas under itt 
administrative coDtrol. 




